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Central Administrative Tribunal,
Principal Bsnch

C.P. No.50/2002 IN O.A. N0.1679/2001(/

WITH

C.P. No.49/2002 IN O.A. No.1786/2001

Naew Delhi this the 13th day of March, 2002

Vics Chairman (J)°

V.K. Majotra, Member (A)

50/2002 in OA No.1679/2001
haran Singh
ri Khubi
1lags Shobhapur,
ankarkhera, Mearut Cantt
(U.r.).
- Petitioner
vocats shri S5.X. Gupta for Shri B.S. Gupta)
Versus
Shri V.P. Singh,
Deputy Director Generail,
Military Farms,
OMG Branch, Block-11I,
R.K. Puram, New Dslhi.
2. Shri Charan Singh,
Additional Director,
Military Farms/Officer Inchargs,
Military Farm No. 11, ‘
Mawana Road, Meerut Cantt.,
qesrut (U.P.)
’ - Respondents
{By Advocate Shri A.K. Bhardwaj)
CP NO.438/2002 in OA No.1786/2001
Shri Sunil
S/0 Shri RAJu
R/c 5taff Quartsrs,
Mawana Road, Meerut Cantt.
Meerut {(U.P.).
' - Petitionsr
{By Advocate : Shri 5.K. Gupta for Shri B.5. Gupta)
Versus
1 Shri V.P. Singh,
Deputy Director Gensral,
Military Farms,
OMG Branch, Block-1II,
R.K. Puram, New Deslhi.
2. "Shri Charan Singh,
Additional Dirsctor,
Military Farms/Officer Incharge,
Military Farm No. II,
Mawana Road, Mserut Cantt.,
Mesrut (U.PR.)
- Respondants
{By Advocats Shri A.K. Bhardwaj)
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gi % 01.03.2002
.T% Present: Mr. A.K. Bhardwaj for thevpetitionersu

éi + CWP_No.1451/2002

. *

I.; Rule.

;?. Since a similar question' of -law has  been
}% s referred to Full Bench in CWp No.79/2002, we are of’the
‘% opinion that this matter may be considefed by a Full
%ﬁﬁ Bench. |

?ﬂ Let complete set of paper béok be supplied " to
f’ - the'leafned‘counsel for the respondent within one week.
‘ﬁ; Place the matter before the Chief Justice,
Ef (Administrative Side) with records.

g To be heard with CWP No.79/2002.

3 CM. _2464/2002 |

fl In the meantime, there shall be a stay of 'the
é' operatipn of the impugned order dated 3rd August, 2001
A,

3 passed in 048 No.1679/2001.
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